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No. 16—HLA of 2914/16.—The Haryana Municipal Corporation
(Amendment) Bill. 2014 is hereby puhlished foi general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of BUSifICSS in the Haryana
Legislative Assembly :-

Bill No. 16—HLA of 2014

THE HARYANA MUNICIPAL CORPORATION
(AMENDMENT) BILL, 2014

A

BILL

further to amend the lIwyana Municipal Corporation Act, 1994.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows -

1. This Act may be called the I laryana Municipal Corporation (Amendment)
Act. 2014.

Price: Rs. 5.00 (949)

Short title.



Amendment of
section 2 01
Haryana Act 1(, of
1994.

Amendment of
section 346 of
Haryana Act 16 of
1994.

Amendment of
sections 346. 347.
348, 149. 350.
350A and 35013
of Haryana Act 16
of 1994.

Insertion of
section 3501) in
Haryana
Act 16 of 1994.

Amendment of
section 398 of
Haryana Act 16
01 1994.
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2. In section 2 of the Haryana Municipal Corporation Act. 1994 (hereinafter
called the principal Act), -

(i) after clause (9). the following clause shall be inserted, namely -

19A) "Director" means the Director. Urban Local Bodies,
Department, Haryana and includes any other officer for
the time being appointed by the Government, by
notification in the Official Gazette. to exercise and perform
all or any of the powers and functions of the Director
under this Act and the rules made thereunder;";

(ii) after clause (511. the following clause shall be inserted. namely :- -

`(5 I A) "Secretary" means the Secretary to Government. Haryana,
Urban Local Bodies Department;'.

3. For sub -section (1) of section 346 of the principal Act, the following
sub -section shall be substituted, namely : --

"(1 ) Notwithstanding anything to the contrary contained in the
Punjab Scheduled Roads and Controlled Areas Restriction of
Unregulated Development Act, 1963 (Punjab Act 41 of 1963), the
Director may, with the prior approval of the Government, by notification
in the Official Gazette, declare any area within the Municipal area to
be controlled area. In case any area within the Municipal area has already
been declared as controlled areaunder the above said Act, then it shall
be deemed to be controlled area for the purposes of this Act and if any
plan has already been notilled for such controlled area under the
aforesaid Act then it shall also be deemed to be the plan for the purposes
of this Act.".

4. In sections 346, 347, 348. 349, 350. 350A and 3•50B of the principal
Act. for the word "Commissioner- , wherever occurring, the word "Director- shall
be substituted.

5. After section 350C of the principal Act, the following section shall be
inserted, namely :—

"350D. Effect of other laws. -The acts already done under the
provisions of the Punjab Scheduled Roads and Controlled Areas
Restriction of Unregulated Development Act, 1963 (Punjab Act 41 of
1963) within the Municipal area shall be deemed to have been validly
done under this Act.".

6. in sub -section (2) of section 398 of the principal Act, after the words
"the Commissioner", the words "or the Director" shall be inserted.
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7. After sub -section (2) of section 401 of the principal Act, the following
sub -section shall be added. namely :--

"(3) The Director may, with the approval of the Government, by an
order in writing delegate any of its powers and functions under the
Act or the rules made thereunder toany officer as may be specified
in such order.- .

8. (I) The Haryana Municipal Corporation (Third Amendment,
Ordinance. 2013 ( ilaryana Ordinance.No.3 of 2014). is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act. as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

Amendment of
%ection 401 (II
Haryana Act Ito of

1994

Repeal and
cavi ng .
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STATEMENT OF OBJECTS AND REASONS

The Municipal Corporations in  the State of flaiyana are governed by the
Hai yana Municipal Corporation Act. 1994. A provision is proposed to be made
under Section 346 of the Act ibid. to adopt the Controlled Areas and Development
Plans published under the Punjab Scheduled Roads and Controlled Areas Restrie-
tam of Unregulated Development Act, 1963 1 Act No. 41 of 19631 for the areas
inside Municipal Corporation limits, for the purpose of the Haryana Municipal
Corporation Act. 1994. Further. to empower the Directoi, Urban Local Bodies to
seek compliance of Controlled Areas/Development Plans, grant permission for
change of land use and to  carry out enforcement against illegal constructions
within the Controlled Areas falling inside Municipal Corporation limits. Sections
346. 347, 348. 349. 350, 350A and 350B of the Hai yana Municipal Corporation
Act. 1994 are proposed to be amended.

In addition, Section 350D is proposed to  be inserted in the Haryana
Municipal Corporation Act. 1994 to  make a provision that all the acts already
done under the Punjab Scheduled Roads and Controlled Areas Restriction of
Unregulated Development Act. 1963 (Act No. 41 of 1963) within the Controlled
Areas inside Municipal Corporation limits shall be deemed to he the acts done for
the purpose of the Haryana Municipal Corporation Act. 1994. Further. the
Director. Urban Local Bodies is proposed to be empowered to delegate its powers
and functions to any officet with the prior approval of the Government.

The Haryana Ordinance No. 3 of 2014 has already been promulgated by
iovernor of tiaryana issued to this effect.

Chandigarh :

The 28th February. 2014.

SAVITR1 ENDA!

1..lrbon Local Bodies Minister, Haryana.

SIIMIT KUMAR,

Secretary.
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